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"WE PLWJAB PAY SCALES QF TEACHERS ACT, 2004 

(PIWJAB ACT NO. 1 OF 2005) 

Bceived the assent of tine Governw of Punjab on the 3 1 s  December, 
2004, and was first published for gmeml information in Punjab Government 

e (Extraordinary), Legislative Supplement, dated the 7th January, 2005.1 

An Act to provide for granting of pay scales to teachers as per rules 
with effect from the 1st day qf January, 1986 ~nu'for the matters connected 
r k m z r h  or incidents! thereto. 

Whereas the Finance Deparhnent, v k k  h executive instructions issued 
vi& oireular letter No. 5058-P71I1-5715600, dated the 23rd Jdy, 1957, while 
revising pay scales of Govanrrtmt servants, bad provided that fhe teachas in 
the Edwkth Department shall be placed in two koad categories, namely, 
category 'fY and category 'B' according to their qualificatims mentiwed therein 
and had father provided that they shall be giveil pay w l m  specified in that 
letter ; 

Whereas the Finance Depwlmenf v& its iasovdjons No. 919179- 
FR(2)/143, dated the 1% February, 1979, reconsidered cirnilnr letter No. 5058- 
FHII-5715600, dated the 23rd July, 1957 and decided that the benefit of higher 
pay scale on the basis of the qualifications shall be allowed to only those 
teachers, who were appointed up to the I%\] February, 19'79 or who improved 
theiri+ific;ltiaos up to that date and not thereafter ; 

SFmerens the pay s~a1es on the basis of the possessio~~ or acquisition of 
qualifications mentimed in circular lerter No. 5055-&XI1-5715600, dated the 
23rd Jut< 1957, continued to be allowed to the teachers up to tbe 3 1st day of 
h)ecnnkf 1985 ; 

Whereis on the basis of the recomme~clriions of the Third Fay 
Cammission, the Finance Bepm,enr framed the Punjab Civil Services (Revised 
Pay) Rules, 1988 for granting revised pay scales to all the employees of 

departments of the Funjab Government and in pursuance of these rules. 
r e d  witb Fwamce Department, Notification No. 10/3/89-FPIi953, dated the 20th 
January. 1989, the State Govemmenf vide its Notification No. 11/64/87-2Edu 
6/666, daaed the 17th Febnrary, 1989, ganted the specific pay scales according 
to the post heid by a teacher with effect coin the 1 st day of January, 1986 ; 

Whereas consequent upon6granting the specific pay scales by the State 
Govmmenf vide the aforesaid staMory rules and notifications, the executive 
ins@x%ioas of the Finance Department issued, vruk its circular letter No. 5058- 
FRn-5715600, date-d the 23rd July, 1957 (.which entitled the teach- to higher 
pay scales merely on the basis of quaiifications although actually hoiding posts 

' For Statement of Object and Reasons, ree Punjab Ciuvernmenr Gazette 
(Extraordinary), dated the !4th D m b e r .  2004, page 1698 



Short title 
and 
commence 
ment 

Definitions. 

Grant of pay 
scales as per 
rules and 
notlfic?tions. 

Proteaion 
for actions 
taken m good 
hllh 

of 1 0 4  pay scales which resulted in aeating a d i m  cha kding to 
disparity d discrimination between similarly situahd teachar i.e. thors who 
were ap $ inted on a before the 1% Felnuary, 1979.d  thaae whb wse 
appointed after the 19th February, 1979 even thwgh thy waa m n g  the 
sape  basii qualifications as pa the seavie rules and wae wak'ig an the Same 
post, perfinming same duties and responsibilities), stood aupasedsd and no 
benefit of higher pay scales can be claimed by the tead~as a be givac to tban 
on the bqsis of these executive insbudions with eftbA fma the 1st dry of 

whereas in these c i m v o w  it is expedient to enact a law in 
public int est to remove disparity and discrimination within the same class of 
teachas and to avoid undue and un-rawnabte financial lisbilities on WState 
exchequer. 

BE it enacted by the Legislature of the State of Punjab in the Fiity-fifi 
Year of q e  Republic of India as follows :- 

I 

1 (I) h i s  Act may be called the Rmjab Pay Seslcs of TC&& 
Act, 20041 

(2) It shall be deemed tq?ave come into fwce on and with e f k t  
kom the 1st day of January, 1986. 

2. In this Act, unless the context &ewise requires,- 

"Finance Department" means the Depabnrnt of Fmaace of 
(a) the State of Punjab ; and 

1 (b) "State Government" means the Government of the State of 
I Punjab in the Deparhnent of Eaucation. 

3, Notwithstand'mg anything contained m any instruction, rule a otha . 
law for the time being in force and any judgement, decree, order or decision of 

or Authority, the teachas shall be entitled only to the pay . 
by them, which were granted under the Punjab Civil 

with Finance Department 
dated the 20th January, 1989 and the State 

dated the 17th Febryy, 
effect from the 1st day of 
payable to them. 

4. No suit, proseation a otha legal p r d m g s  shell lie against the 
State Government or any officer or employee of the State Government tix 
anything, which is done or intended to be done m good fiith under this Act. 

I 



5. No civil c d  ahdf have jurisdiction to entertain my s i t  or ~~~~f 

pmcdiyp in nspect ofmy matta arising ~ n d a  a connected with this Act. juriddion 

4 (1) The Rqj.b Pay Scales of Teachers Ordinance, 2604 (Punjab Repai and 

Ordinma No. 11 of2004), is hueby repealed. 
srvtngr 

such repeal, anything Idone or my adion taken 
'-to ia subsection (I), shall he deemed to haw been &the 

h e  a Olbaa lRds I1IC cmaspndiog provisions of this Act. 




